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Government of India

Ministry of Environment, Forest and Climate 
Change

(Forest Conservation Division)

Online Proposal No.: 
FP/HR/REDIV/493246/2024

Dated: 21/01/2025

To,

The Additional Chief Secretary (Forests) 
Department of Environment, Forest and Wildlife  
Government of Haryana  
Haryana 

Subject: Proposal for seeking prior approval of the Central Government under section 2 (1) (ii) of the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in f/o Radha Soami Satsang Beas, Punjab for 
land use change in already diverted forest land i.e. 40.34 ha for setting up of Satsang Centre for 
Radha Soami Satsang Beas in 2.0234 ha in Village- Bir Ghaggar, District- Panchkula in the State 
of Haryana (Online Proposal No. FP/HR/REDIV/493246/2024)- regarding.

Sir/Madam,
I am directed to refer to Government of Haryana online proposal no. FP/HR/REDIV/493246/2024 on 
the above mentioned subject, seeking prior approval of Central Government under Section 2 (1) (ii) of 
the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and to say that the said proposal has been 
examined by the Advisory Committee (AC) constituted by the Central Government under Section- 3 of 
the aforesaid Act.
2. After careful consideration of the proposal of the Government of Haryana and on the basis of the 
recommendations of the Advisory Committee (AC), the Central Government hereby agrees to accord 
Stage-I / In-principle approval under Section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980 in favour of Radha Soami Satsang Beas, Punjab for land use change in already 
diverted forest land i.e. 40.34 ha for setting up of Satsang Centre for Radha Soami Satsang Beas in 
2.0234 ha in Village- Bir Ghaggar, District- Panchkula in the State of Haryana subject to the following 
conditions:

1. General Conditions

S. No Conditions

1.1 Legal status of the diverted forest land shall remain unchanged

The user agency shall transfer the funds towards the cost of Net Present Value (NPV) of the forest 
land for which land use change is sought under this proposal from the User Agency as per the orders 

1.2
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S. No Conditions

of the Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ 
Petition (Civil) No. 202/1995 and the guidelines issued by this Ministry vide its letter No. 5-3/2007-
FC dated 06.01.2022 read with 22.03.2022 through online portal of CAMPA account of the State 
Concerned.

1.3
At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User Agency 
shall furnish an undertaking to pay the additional amount of NPV, if so determined, as per the final 
decision of the Hon’ble Supreme Court of India

1.4
The Compensatory levies to be realized from the User Agency under the project shall be 
transferred/ deposited, through e-challan, into the account of National Authority, CAMPA 
pertaining to the State concerned through e-portal (https://parivesh.nic.in/).

1.5

The State Government shall complete settlement of rights, in term of the Scheduled Tribes and 
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006, if any, on the forest land to 
be diverted as per the sub-rule (7) of Rule 11 of the Van (Sanrakshan Evam Samvardhan) Rules, 
2023.

1.6 The complete compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

1.7
The KML files of diverted 40.34 ha and 2.0234 ha area and the CA areas shall be uploaded on the e-
Green watch portal with all requisite details prior to Stage II approval.

1.8
The User Agency shall obtain the Environment Clearance as per the provisions of the 
Environmental (Protection) Act, 1986, if required

1.9 No labour camp shall be established on the forest land and no work shall be allowed after sunset.

1.10
The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff working 
at the site so as to avoid any damage and pressure on the nearby forest areas

1.11
No additional or new path will be constructed inside the forest area for transportation of 
construction materials for execution of the project work.

1.12
The period of diversion under this approval shall be co-terminus with the period of lease to be 
granted in favour of the user agency or the project life, whichever is less.

1.13
The layout plan of the proposal shall not be changed without the prior approval of the Central 
Government

1.14 The forest land shall not be used for any purpose other than that specified in the proposal

1.15
The forest land proposed to be diverted shall under no circumstances be transferred to any other 
agency, department or person without prior approval of the Central Government

1.16
No damage to the flora, fauna or the environment of the adjoining area shall be caused; Adequate 
measures to ensure no damage to the adjoining areas should be taken by the User Agency at the 
project cost.
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S. No Conditions

1.17
The concerned Divisional Forest Officer, will monitor and take necessary mitigative measures to 
ensure that there is no adverse impact on the forests in the surrounding area.

1.18
The User Agency shall submit the annual self -compliance report in respect of the above stated 
conditions to the State Government, concerned Regional Office and to this Ministry by the end of 
March every year regularly.

1.19
Any other condition that the Ministry of Environment, Forests & Climate Change may stipulate 
from time to time in the interest of conservation, protection and development of forests & wildlife 
shall be carried with by the State Government and user agency.

1.20
The user agency shall comply all the provisions of all Acts, Rules, Regulations, Guidelines, Hon’ble 
Court Order (s) and NGT Order (s) pertaining to this project, if any, for the time being in force, as 
applicable to the project; and

1.21

Violation of any of these conditions will amount to violation of Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 and action would be taken as prescribed in para 1.16 of Chapter 1 of 
the consolidated guidelines and clarifications issued under Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980 and Van (Sanrakshan Evam Samvardhan) Rules, 2023 as issued by this Ministry’s 
letter No. 5-2/2017-FC dated 29.12.2023.

2. Standard conditions

3. Specific Conditions

S. No Conditions

3.1
The User Agency shall pay the two (2) times penal NPV for the extent of violation (0.8936 Ha) plus 
12 percent simple interest from the date of raising of such demand till the deposit is made.

3.2
The User Agency shall pay NPV on 2.0234 Ha diverted forestland, which is proposed, for land use 
change.

3.3 All the proposed sheds should be constructed from eco-friendly materials.

3.4 No further land use change shall be allowed in the already diverted forest land.

3.5
The approval accorded in the instant proposal shall be subject to the order of the Hon’ble National 
Green Tribunal in O.A.216/2024 and other orders by Hon’ble Courts/Tribunal in this regard.

       After receipt of compliance report on fulfilment of the conditions mentioned above, the proposal shall be considered 
for final approval under section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980. Transfer of 
forest land shall not be affected till final approval is granted by the Central Government in this regard.
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Copy To

1.      The Principal Chief Conservator of Forests (HoFF), Government of Haryana, Haryana.
2.      The DDGF (Central), Regional Office, Chandigarh of MoEF&CC for necessary action.
3.      The APCCF-cum-Nodal Officer (FCA), Government of Haryana, Haryana.
4.      Monitoring Cell, FC Division, MoEF& CC, New Delhi.
5.   User Agency. 

Your's faithfully

                                                                                                                                                              (S. Sundar) 
                                                                                                                          Assistant Inspector General of Forests
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Assistant Inspector General/Scientist, MEF

Date: 21/01/2025

Signature Not Verified
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File No.: FC-7/26/2024-FC
Government of India

Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)

*****

Indira Parayavaran Bhawan
Jor Bagh Road,

New Delhi-110003
Dated: As per E-sign

To,
The Additional Chief Secretary,
Environment, Forest and Wildlife Department,
Government of Haryana,  Haryana

 
Sub: OA No. 216 of 2024 titled as Gaurav Sharma Vs Radha Soami
Satsang Beas Dera Baba Jaimal Singh & Anrs. pending before the Hon’ble
NGT(PB), New Delhi-reg.

Sir, 

    I am directed to enclose a copy of the order dated 19.01.2026 in the
aforesaid matter whereby the Hon’ble NGT has observed as follows: 

"2. The Joint Committee appointed by the Tribunal has given the report along with
the covering letter dated 28.08.2025. The Joint Committee has found that the
possession of 40.30 ha along with 4322 trees of different species and 1128
saplings (total 5450) was handed over to the respondent no.2 on 24.03.1998 by
the Forest Department,Haryana.
3. It has further found that the native forest trees species which were handed over
to the respondent no.2 were found to be largely missing and only few scattered
trees of these native forest species were found. Further conclusion of the Joint
Committee is that these forest trees species have been felled and removed from
the site and composition of trees species presently growing on the said land is
totally different from the trees which were handed over along with the possession
of the land.
4. The Joint Committee has also taken note of the approval granted under the
Forest (Conservation) Act, 1980 by the Ministry for diversion of 40.34 ha., of forest
land on 06.01.1998 incorporating the condition no. 3 “providing for utilization of the
diverted forest land only for plantation of trees and prohibiting any construction
over the land”. The Joint Committee has found violation of the said condition."
(Copy enclosed)
 
 2. The Committee, in its report (copy enclosed), concluded that trees had indeed
been felled at the site, though the exact number could not be quantified, and

FC-7/26/2024-FC I/157375/2026

13

ANNEXURE R3/3
1013



confirmed the existence of illegal construction. It further observed that, in addition
to the buildings already constructed, an iron shed with a concrete floor had been
extended in recent months, thereby constituting a clear violation of the provisions
of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980.

3.  In order to ensure that the findings of the Committee are duly addressed in
light of the approval granted by the Ministry to the proposal and the relevant
provisions of law governing unauthorized felling of trees, the State Government is
requested to furnish an Action Taken Report on the findings of the Committee to
this Ministry for further necessary action in the matter.

This is issued with the approval of the competent authority.
 

Yours faithfully,
Encl. As above.

(Charan Jeet Singh)
Scientist 'E' 

MoEF&CC
Copy to:
1. The Principal Chief Conservator of Forests and Head of Forest Force,
Government of Haryana.
2. The Deputy Director General of Forests, Regional Office Chandigarh - with a
request to pursue the matter with the State Government.

FC-7/26/2024-FC I/157375/2026
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Government of India

Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)

Online Proposal No.: 
FP/HR/REDIV/493246/2024

Dated: 05/02/2026

To,

The Additional Chief Secretary (Forests) 
Department of Environment, Forest and Wildlife  
Government of Haryana  
Haryana 

Subject: Proposal for seeking prior approval of the Central Government under section 2 (1) (ii) of the 
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in f/o Radha Soami Satsang Beas, 
Punjab for land use change in already diverted forest land i.e. 40.34 ha for setting up of 
Satsang Centre for Radha Soami Satsang Beas in 2.0234 ha in Village- Bir Ghaggar, District- 
Panchkula in the State of Haryana (Online Proposal No. FP/HR/REDIV/493246/2024)- 
regarding.

Sir/Madam,

I am directed to refer to the Government of Haryana online proposal No. 
FP/HR/REDIV/493246/2024 on the above mentioned subject, seeking prior approval of 
Central Government under Section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980. After careful consideration of the proposal, ‘in-principle’/Stage-I 
approval to the proposal was granted vide this Ministry’s letter of even number dated 
21.01.2025 subject to fulfillment of certain conditions prescribed therein. The State 
Government has furnished compliance report in respect of the conditions stipulated in the 
in-principle approval and has requested the Central Government to grant final approval.
2. In this connection, I am directed to say that on the basis of the compliance report 
furnished by the Government of Haryana through online PARIVESH portal on 15.12.2025 
and 15.01.2026 forwarding additional information as sought by Ministry on 29.12.2025, 
‘final approval’/Stage- II of the Central Government is hereby granted under Section 2 (1) 
(ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in favour of Radha 
Soami Satsang Beas, Punjab for land use change in already diverted forest land i.e. 40.34 
ha for setting up of Satsang Centre for Radha Soami Satsang Beas in 2.0234 ha in Village- 
Bir Ghaggar, District- Panchkula in the State of Haryana subject to fulfillment of the 
following conditions:-

1. General Conditions
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S. No Conditions

1.1 Legal status of the diverted forest land shall remain unchanged

1.2

The State Government has realized the NPV of the forest area diverted under this 
proposal from the User Agency, as per the orders dated 28.03.2008, 24.04.2008 and 
09.05.2008 passed by the Hon'ble Supreme Court of India in Writ Petition (Civil) 
No. 202/1995 and the guidelines given under para 3 of the Chapter- 3 of the 
Consolidate Guidelines and Clarifications issued under the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 and Van (Sanrakshan Evam Samvardhan) Rules, 
2023 published by the Ministry on 29.12.2023, the user agency shall pay the 
additional amount of NPV, if so determined, as per the final decision of the Hon'ble 
Supreme Court of India;
 

1.3
The User Agency shall obtain the Environment Clearance as per the provisions of the 
Environmental (Protection) Act, 1986, if required

1.4
No labour camp shall be established on the forest land and no work shall be allowed 
after sunset.

1.5
The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff 
working at the site so as to avoid any damage and pressure on the nearby forest areas

1.6
No additional or new path will be constructed inside the forest area for 
transportation of construction materials for execution of the project work.

1.7
The period of diversion under this approval shall be co-terminus with the period of 
lease to be granted in favour of the user agency or the project life, whichever is less.

1.8
The layout plan of the proposal shall not be changed without the prior approval of the Central 
Government

1.9 The forest land shall not be used for any purpose other than that specified in the proposal

1.10
The forest land proposed to be diverted shall under no circumstances be transferred to any other 
agency, department or person without prior approval of the Central Government

1.11
No damage to the flora, fauna or the environment of the adjoining area shall be 
caused; Adequate measures to ensure no damage to the adjoining areas should be 
taken by the User Agency at the project cost.

1.12

The concerned Divisional Forest Officer, will monitor and take necessary mitigative 
measures to ensure that there is no adverse impact on the forests in the surrounding 
area.

The User Agency shall submit the annual self -compliance report in respect of the 
above stated conditions to the State Government, concerned Regional Office and to 

1.13
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S. No Conditions

this Ministry by the end of March every year regularly.

1.14

Any other condition that the Ministry of Environment, Forests & Climate Change 
may stipulate from time to time in the interest of conservation, protection and 
development of forests & wildlife shall be carried with by the State Government and 
user agency.

1.15
The user agency shall comply all the provisions of all Acts, Rules, Regulations, 
Guidelines, Hon’ble Court Order (s) and NGT Order (s) pertaining to this project, if 
any, for the time being in force, as applicable to the project; and

1.16

Violation of any of these conditions will amount to violation of Van (Sanrakshan 
Evam Samvardhan) Adhiniyam, 1980 and action would be taken as prescribed in 
para 1.16 of Chapter 1 of the consolidated guidelines and clarifications issued under 
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and Van (Sanrakshan Evam 
Samvardhan) Rules, 2023 as issued by this Ministry’s letter No. 5-2/2017-FC dated 
29.12.2023.

1.17
The State Government and user agency shall ensure compliance to all conditions 
stipulated in the ‘in-principle’ approval letter dated 21.01.2025 for which 
undertakings have been obtained from the user agency

2. Standard conditions

3. Specific Conditions

S. No Conditions

3.1 All the proposed sheds should be constructed from eco-friendly materials.

3.2 No further land use change shall be allowed in the already diverted forest land.

As per report submitted by the Joint Committee constituted by Hon’ble NGT, it is 
observed that there is further violation of the van (Sanrakshan Evam Samvardhan) 
Adhniyam, 1980. Accordingly, the State Government may assess the extent of forest 
area used in the violation of the Adhiniyam and ensure the following action before 
communicating the final approval to the user agency:
(a)   In case the area used for additional construction falls within the area of forest land 
approved for change in the land use by the Central Government, penal NPV as 
prescribed under para 1.16 (iii) of  the Guidelines under Adhiniyam shall be charged 
from the user agency.
(b)   In case the forest land used in violation of the Adhiniyam falls outside the area 
approved for change in the land use by the Central Government, action will be taken by 

3.3
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S. No Conditions

the State Government to demolish the construction and to restore the status quo of the 
forest land.
(c)   A report on the same shall be submitted to the Regional Office and Ministry for 
information and record.

3.4
The approval accorded in the instant proposal shall be subject to the order of the 
Hon’ble National Green Tribunal in O.A.216/2024 and other orders by Hon’ble 
Courts/Tribunal in this regard.

Copy To

1.      The Principal Chief Conservator of Forests (HoFF), Government of Haryana, Haryana.
2.      The DDGF (Central), Regional Office, Chandigarh of MoEF&CC for necessary action.
3.      The APCCF-cum-Nodal Officer (FCA), Government of Haryana, Haryana.
4.      Monitoring Cell, FC Division, MoEF& CC, New Delhi.
5.   User Agency. 

Your's faithfully

 
 
 

(Krishna Devan S)
Assistant Inspector General of Forests
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